IN THE CENTRAL ADMIN ISTRATIVE TRIBUMAL

.

o PRINCIPAL BENCH, NEW DIECMI

OA Mo, 7456/97 -~ Date of decision: 25.11.92
Sh. Mahak Pal .. Applicant

YOrsus :
Uivion of India e R&agpmﬂents

F‘arvtm applicant .. Sh. M.S.Dahiva, Counse)
For the respondents .. Sh. Shvam Babu, Counsel
CORAM

Hon“ble Sh.P.K.Kartha, vies Chsirmen(])

Hon“ble Sh. é-ﬂ.{)tmmiiyal, Membar (A)

o

We have ‘heaz"ﬂ the learned counsel for both
parties. The applicants are employees of videsh
Sanchar Nigam  1td., which is a Pub'l'ic. Sector
Corporation. The pr‘é;yer contained in this aﬁplimt.ion
is t.hét the resmﬁeﬁts be directed to withdraw tbeir
Tetber dated . 75.7.90  closing  reserved Mot of the
selected candidates for appoi ntment. to the post Of

LDC.

T™e ld.counsel for tl;ve respondents raised the
preliminary obj'ection that videsh Sanchar Wigam [t3.
is a Public Sector Corporation and no notification has
boon issved under Section 14 (2) of the Adninist.rat.ive
Tribunals  acr, jogsg S0 &8s to bring the said

Corporation within the Jurisdiction of this Tribunal .
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38 In  view of the abcwe,. the nrasent am]iwt;k@

is not maintainable for want. of jurisdicxim.: The

Reqistry s, therefore, ciimct.ad to  return

aml ic:af.icm o t.ha appl mam’. 'uho may m

lagal forum to seek r-emady in mrﬂm with lau, '.if
s0 advised.

% o

a copy of this order be given to hoth ;

. JM;/(/

(R.N.Dhoundival) & (P.K.Kartha)
Mamber(a) vice Chairman (J}




